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0.A No.597/88

Udhav Hambirzo Kadam
Vadachi wadi
At Post Mhaisgaon
Taluka - Madha
Dist. Sholapur .. Applicant

V/é

" 1. Ynion of India

through General Manaqer
Central Railway -
Bombay V.T.

2. The Divisional Railway Manager
Central Railway
Solapur - .. Respondents

COAM: Hon.Shri Justice U C Srivastava, V.C.
Hon.Shri M Y Priolkar, Memker (&)

APPuARANCE -

Shri D V Gangal
Advocate
for the applicant

Shri V G Rege
Ccunsel”
for the respondents

OKAL JUDGMHNT
(PER: U C Srivastava, Vice Chairman)

DATED: 8.83.91

The applicaﬁt who was employed in the
Rallway Admlnlstratlon as Gangman in the year 1982

while worklng under Permanent wWay Inspector KUrduwadi

* met with an accident on duty on 6.5.1983 as.a result of

which he lost the lecft-eye sight. The applicant was

gpaid some compensationlfor the injury he suffered while

on duty. According to him he was promised &k=t a
her

suitable alternative job, though inthe written statementof

the respondents the alleded promise has not been admitted

The applicant wants alterwatbge anpointment in medical

' o
category C-2 for which he is medically fit and not the
category in which he wasvvdrking. As the alternative

job was nct provided to the applicant with cffect

from 10.1.1984, he made representations after mpre-
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sentations but no heed to the same was given and hence
he has approached the Tribunal.

The Railway Administrati@n{éﬁﬁ@§§d§iﬁ%

application by s tating that the anplicant was not
employed before 1980 and as suéh inview of the scheme
which was formulated bythe Railway Administration the
applicant cannot be regularisgd. May it be so the
applicant cannot be regularised, but since he met with
an acciaent while he was on duty, obviously he could
have been given an alternéﬁ@aappointment. Therex is no
denial of the fact that Railway Administration itself
has taken a decision to provide alternatideemployment
to the persons who suffer injury while on duty and the
applicant's case is also covered by the same and he
cannot be refused alternatkeemplbyméntﬁ on ‘®chnical
grounds.,

Accordingly, we direct the respondents to \.
provide alternati® job to thc applicant who now belongs
to medical category C-=2 within three months from t o-day.
For all other purposes the'applicant would be cdeemed in
continuous service though he will not be entitled to
claim any wages as arrears for the perioé.

The application is disposed(of on the ahove

grounds with no order as to costs.
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(MY PRICLKAL ) ( U C SRIVasSTava )
MaMBER (A) VICE CHALIRMAN
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